Annexure -4

Name of [Date. Liqui I 09.042021] i [15.07.2023
List of Operational Creditors (Employees]
Amount in fs
Details of Claim Recelved Detais of Claim Admitted
Amount of
claim for the
o Name of Authorised period of
Representative,if any twelve months 55 share
preceding the intotal Amount of
Total Amount | liquidation amount any mutual Amount
of claims Amount of dues, that of claim Amount of claim
Name of the Employee | Date of receiot admitted date Nature of claim | admitted may be setoff rejected under verification Remarks, if any

1) Verified with the baoks of accounts and other
supporting documents.

Gratuity Claim | 43.87% Ni Ni Nil Ni 2) Your claim is categorized as Employee.

3) The claim is admitted in fullfor Rs.12,38,711/-
i under section 53(1)(1)

NKannan 15042021 123871100 | 123871100 [N

1) Verified with the books of accounts and the payroll
register

2) Claim admitted under Employee cateogery

3) The salary of the employee is not approved as CIRP|
expenses by the CaC. Hence, the claim is admitted in
full for Rs.10,20,000/- under section 53(1)(<)

VS Narayanan 06.05.2021 102000000 | 10,20,000.00 [N Gratuity Claim  |36.13% Ni Nil Nil Ni

1) Verified with the books of accounts and the payroll
register

2) Claim admitted under Employee cateogery

3) Hence, the claim is admitted in full for

R5.1,39,200/- under section 36(4)(a) i) and will be:
3 i in nrioriy.

KSJayakumar 07.05.2021 13920000 13920000 |Ni Gratuity Claim | 4.93% Ni Ni Nil Ni

1) Verified with the books of accounts and the payroll
register

2) Claim admitted under Employee cateogery

3) Hence, the claim is admitted in full for Rs. 70,000/~
under section 36(4)(a)(iif) and will be paid in

a oriority.

I Murali 09.05.2021 70,000.00 70,000.00 [N Gratuity Claim | 2.48% Ni Ni Nil Ni

1) Verified with the books of accounts and the payroll
register

2) Claim admitted under Employee cateogery

3) Gratuity claim from 01/09/1995 to 20/12/2000 is
admitted for Rs. 5,423 /- under section 36(4)(a) iii)
and Balance Rs. 56,25,831/- s kept in pending for

BP Ramakrishnan 02.07.2021 5631.254.00 5423.00 |Ni Gratuity Claim | 0.19% 562583100 |N

1) As per labour court, chennai order vide No
LD.N0.564/2001, your claim admitted under
employee category.

2) Your Claim has been admitted for Rs. 50,000/- as
13 ner court order under Section 53111

Csridhar 13012023 22,39,952.00 50,000.00 [N Wages 177% Nil Ni 21,89.952.00 | Ni

1) As per labour court, chennai order vide No
LD.N0.565/2001, your claim admitted under
employee category.

2) Your Claim has been admitted for Rs. 50,000/ as
7 ber court order under Section 53(1(f).

Wages 177% Nil Nil 19,92,698.00 |

Apugazhendhi 13012023 2042,698.00 50,000.00 |N

1) As per labour court, chennai order vide No
LD.N0.566/2001, your claim admitted under
employee category.

2) Your Claim has been admitted for Rs. 50,000/- as
s ner court order under Section 53111

R Sampath 13012023 136225400 50,000.00 N Wages 177% Nil Ni 13,12,254.00 |

1) As per labour court, chennai order vide No
1DNo729/2001, your claim admitted under
employee categ

2)Your Caim has been dmited or R, 50.000/-as
] ber court order under Section S3(11(f)

M. Shankar 13012023 1279,540.00 50,000.00 [N

Wages 177% Nil Nil 12,29,540.00 |Ni

1) As per labour court, chennai order vide Nor

K Suagranan(ae) LD.N0.764/2001, your claim admitted under

o kb [13012023 126250300 50,000.00 [N Wages 177% Nil i 12,12,50300 [Ni ernploysa categery.
35 e 2) Your Clam has been admiteed or Rs. 50000/ as
10 ner court order under Section 531111
1) As per labour cour, chenna order vide N
1D.No. 563/200] your claim admitted under
R Balakrishnan | 13012023 1736837.00 50,000.00 [Ni Wages 177% Nil i 168683700 [Ni employee categ
2) Your Claim haa been admitted for Rs. 50,000/- as
u ver court rder under Section S3(11(1)
Ramamounhy(lale] 1) As per labour court, chenna order vide Nos
gal Hire: 1D.No'566/2001, your claim admited under
I Hmvarsiowie) (13012023 200866100 50,000.00 [N Wages 177% Nil i 195866100 [Ni ernployea categery.
2) R Kannan(Son) 2) Your Clam has been admiteed or Rs. 50000/ as
IR per courtorder under Section S3(1)(1).
» Priyanka(Daughter)

ToTAL 003161000 | 282333800 - - 100.00% 562583100 1,15,82,425.00




